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F.No. A-1ioll/02/2015-Ad.VII
Governme nt of India
Ministry of Finance

Department of Revenue

Central Board of Direct Taxes

DY. NO 3...r.2..( .:1.? /F M/IMP/2017

Dated .13 \ 1e I 12017 .

•••
New Delhi, the 24th January, 2017

Order No.Ol/Ad.VII/ZOl7

Subject: Dedicated structure for delivery and mon itoring of Tax Payer Services in th e Income Tax

Department - reg.

In supersession of CBDT Order No. 01/Ad .VI1/2016, New Delhi dated zs" February, 2016, F.No.

A-llOll/ 02/ 2015-Ad.VII, the following modified order is issued with immediate effect and until further

orders.

(i)

2. The Compet ent Authority has accorded approval for setting up a dedicated structure for

delivery and monitoring of tax payers services in the Cent ral Board of Direct Taxes (CBDT) and it s

, attached and subordinate offices, with imm ediate effect and until further orders.

R <, V"'"> W>l1 ">I 1M4-0-
oLD') \ 3. M ember (Revenue), Central Board of Direct Taxes will oversee the delivery and monitori ng of

M lL j c.. ) ~xpayer services. Member (Revenue) is re-designated as Mem ber (Revenue and Tax Payer Services).

/ ' 4 .~1p~pa l Directo r General ofIncome Tax (Admin istration) wi ll be responsible for monitor ing of'1c iJr-J/1.!YrServices in attached Directorates of CBDT as well as field offi ces of Income Tax Departm ent

P and will report to M ember (Revenue and Tax Payer Services), eBDT. Principal Director General of

Inffle Tax (Administration) is re-designated as Principal Director General of Income Tax

~ rJ2~dh{in i st ra ti on and Tax Payer Services).

(tr< ~.

r;~ There will be two separate Directorates for delivery and monitoring of tax payer services viz.

Directorate of Income Tax (Tax Payer Servi ces-I) and Directorate of Income Tax (Tax Payer Services-II)

headed by Additional Director General of Income Tax (TPS-I) and Addit ional Director General of Income

Tax (TPS-II) respectively. These two Directorates will report to Principal Director General of Income Tax

(Administration and Tax Payer Services)-.

~ ~)~ions of th e Directorate of Income Tax (Tax Payer servrces- i) shall be as under:-

~[r(l
Oversee and co-ordinate all matters relating to grievances/issues pertaining to tax payers

fa lling within the jurisdiction of Assessing Offi cers across the country .

(ii) Oversee and co-o rdinate all matters being dealt by Aayakar Seva Kendras.

_-.--(iilf:f:;:;"\Devise an effective monitor ing and reporting mechanism for Tax Payer Services in field

r.:-~---7~;-~~:\ ~~~ : .'J_~; '9ffices.r .;t:.. ;<~~· ' ·( i V.~ .•.....~o-o rd ina te with all the Commissioners of Income Tax (Admin &.Tax Payer Service)/ Addl.

\. t~G.....,. ," c~mmission er of Income Tax (Headquarter~ & Tax Payer Services) wo rking under Pr. Chief

\ '\ :I.'X: :.::~9mm iss io ners of Income Tax/Chief Commissioners of Income Tax across the country and

\', -'\r\~..-._-"~ collate th e monthly reports . received fro m them and put-up a consolidated report to

;.....- - V\. j., .,,\i.\ '\ M ember (Revenue & Tax Payer Services) on a quarterly basis through Pr. DGIT
\Y" ! "",,, '-I ' r ~!l"J'1"\" UO,..> \~tS (Adm inistration and Tax Payer Services). .
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(v) Maintain effect ive co-ordinat ion wi t h Directorate of Income Tax (Tax Payer Services-II).

(vi) Review & monitor th e impl ementat ion of t he Citi zens' Charte r.

(vi i) Carry out research and surveys on taxpayer satisfact ion.

(viii) M onitor the Tax Return Preparer (TRP) Scheme

(ix) Any other fun ct ion relat ing to delivery and monitoring of Tax Payer Services.

5.2 The funct ions of the Directorate of Income Tax (Tax Payer Services-II) shall be as under:

(i) Educate taxpayers in respect of E-services being provided to the taxpayers.

(ii) Deal with grievances of taxpayers relating to matters such as processing of return of

income, issue of refunds, demand verificat ion, PAN, TAN, CPC-TDS related grievances.

(iii) Co-ordinate with th e Directorates under Pro DGIT (Systems) including Centralised Processing

Centre-ITR and Centralised Processing Centre-TDS to ensure delivery standards of e­

enabled Tax Payer Services.

(iv) Coordi nate with Directorate of Systems regarding instru ctions fo r mon itoring of grievances

and setting of ti melines for various actions to be taken by th e Directorate of System s.

(v) Provide t axpayer feedb ack to Directorate of Systems for development of new methods of

providing services to taxpayers t hro ugh apps and mob ile telephony, SMSalerts etc.

(vi) Coordinate wit h Directorate of Syste ms for effective functioning of the National Cali Cent re

of Department (Telephone No. 1961).

(vii) Prepare mont hly reports regarding E-services and grievances relating to E-services and put­

up a consolidated report to Member (Revenue and Tax Payer Services).on a quart erly basis

th rough Pro DGIT (Adm inistrati on and Tax Payer Services.)

(viii ) M aintain effec t ive co-ordinat ion with Directorate of Income Tax (Tax Payer Services-If

(ix) Any other fun ct ion relatin g to delivery and monitor ing of E-services.

5.3 Directorate of Income Tax (Tax Payer Services-I) and Directorate of Income Tax (Tax Payer

Services-II) will be set up by re-designating Directorate of Income Tax (TDS) as Directorate of Income

Tax (Tax Payer Services-I) and Directorate of Income Tax (Infra-B) as Directorate of Income Tax (Tax

Payer Services-II).

6. At t he field level, Pro Chief Commi ssioner of Income Tax of each Region will be responsible for

provi sion and monitoring of time boun d delivery of taxpayer services, dissemination of info rmation

with respect to tax payer services initi at ives being ro lled out, holding of camps etc., within the Region.

In this t ask, t hey w ill be assisted by th e Commissioner of Income Tax (Admin & CO) who wi ll be

responsible for the work of tax payer services in addit ion to his responsibilit ies of administ ratio n and

comp uter op erations. This post is re-designated as Commissioner of Income Tax (Admin istration & Tax

Payer Services). Sim ilarly, th e Add!. Commissioner of Income Tax (HQs) in the office of Pro Chief

Commi ssioner of Income Tax will be re-designated as Add!. Commissioner of Income Tax (HQ & Tax

Payer Services) along with a team of officers. These officers will be responsible to oversee delivery of

taxpayer services, wo rking of Aayakar Seva Kendras, redressal of grievances perta ining to Pro Chief

Commissioner of Income Tax of th e Region and to co-ordinate with ADG IT(TPS-I) and ADG IT(TPS-I~
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7. A similar arrangement will be created at every level of responsibili ty in th e field i.e. Chief

Commissioner of Income Tax, Pro Commissioner of Income Tax, Addl. Commi ssioner of Income Tax/Joint

Commissioners of Income Tax, Deputy Commissioner of Income Tax/ Assistant Commissioners of

Income Tax and ITOs for their respective jurisdiction s.

7.1, The Pr. DGIT(Systems) will be responsible fo r provision and monitor ing of time bound delivery

of Tax Payer e-services, dissemination of info rmat ion with respect to tax-payer e-services initi at ives

being rolled out. The Director of Income-Tax (CPC) Bangalore and CIT (CPC-TDS), will be responsible for

the provision and monitoring of services being provided by CPC-Bangalore and CPC-TDS respect ively. To

achieve the objectives of Tax- payer services, both th e CPCs will coordinate with t he Directorate of TPS­

II. Addit ional Directors General of Incom e Tax in th e Directorates of Systems will be responsible for

provision and monitoring of respective e-services being rendered to th e tax payers and th ey will

coordinate with th e Directo rate ofTPS-1l for their respecti ve functions.

8. The detailed st ruct ural changes/ modif icat ions are given in Annexure-I attached, for clear

understanding of th e hierarchical structure.

met from with in the overall sanctioned strength of the Income Tax Departm ent.

9. The staff requirement of th e Directorates and t he approved st ructure for field offices will be

~
~~.

(Jati Singh Meena)

Under Secretary to the Govt. of India

Telefax: 24122759

To

1. All Principal Chief Commissioners of Incom e Ta x/ Chief Com missioners of Incom e Tax/ Principal

Commissioners of Income Tax/Commissioners of Income Tax

2, All Principal Directors General of Incom e Tax/ Directors General of Income Tax/ Principal

Directors of Income Tax/Directors of Income Tax.

3.~FM/PS to MOS(F).

4. PS to Secretary Revenue.

5. PPSto AS Revenue .

6. PPS to Chairman, CBDT.

7. PPSto Member (lnv.j /Mernber (P&V) /Member(R) /Member(IT )/ Member(L&C)/ Member(A&J).

8. PS to JS (Admn)/DT

9. DS(Ad.VI), JCIT(V&L), DS(HQ), ClT(C&S).

10. Pro DGIT(Systems), (Webmaster) with request to upload the order on the offi cial website of

CBDT.

11. AD(OL), Hindi Sect ion fo r providing Hindi Version.

12. Guard fil e.

•••



-4-

ANNEXURE-I

Annexure-I to Ord er No . 01!Ad.VII!2017 dated

F.No. A-llOll!02!201S-Ad.VII
24th January, 2017 issued vid e

For operat ionalizing Order No. 01/ Ad.VII/ 2017 dated 24th January, 2017 the vert ical for Tax

Payer Services in CBDT and its attached and subordinate offices w ill have the structure as given below:

I. Structure of Directorate of Income Tax (Tax Payer Services-I):

Pr. DGIT(Admin & TPS)

ADGIT (Tax Payer Services-I)

Add!. DIT (Tax Payer Serv ices)

Deputy DIT(Tax Payer Services)

ITO(TPS·1)

~_I -
I

I ITI(TPS)-3

~ t +

1 LjLP_

s
._
1

) 1

- ----'--
! ITI(TPS)-1 ITI(TPS)-2

II. Structure of Directorate of Income Tax (Tax Payer Services - II):

Pr. DGIT(Admi n & TPS)

ADGIT (Tax Payer Services-II)

Addl, DIT (E- Services)

Deputy DIT(E- Services)

ITI(TPS)-4

___ _ ~-serviceS)-1

I

-------t~-----lt ..

I ITI(E-Serv ices)-1 ITI (E,Services)-2
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III. Structure for Deliverv of tax pave r services in the field formation w ill be as below :

A. For Regions under Pro CCIT(CCA) with mult ip le CCslTCharges:

Pro CCIT(CCA)

CIT(Admin & TPS)

Add l/Jl. CIT (HQ & TPS)

ASK centres !.

B. For Cha rge s wi t h s ing le CCIT & having m ult iple Pro CsIT:

CCIT

Addl/Jl. CIT (HQ & TPS)

.I ASK Centres I
c. For Cha rges w it h si ng le Pro CIT

Pro CIT

1
DCIT/AC IT(TPS)

ITO (TPS)

Ask Centres

ITO (TPS)-II

I
Ask Centres

ITO (TPS)-II

I
Ask Centres
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D• . For other smaller stat ions with single Addl.{Jt. CIT:

Add!./JCIT

ITO(TPS)

Ask Cent res

E. Forfurther smaller sta tions with single DCIT/ACIT/lTO:

In such stat ions, the DCIT/ACIT/ ITO shall also dou ble up as nodal officer for Tax

Payer Services and will specifically send a month ly report to his supervisory aut hori ty about

gr ieva nces received and resolved. In case of pending grievances, factual report should be
made to the supervisory aut ho rity clearly highlight ing the level at which the grievances can

be resolved. Wi th respect t o such unresolved grievances, th e said supervisory authority

may seek assist ance of Add!. CIT (HQ & TPS) of th e regio n and/ or can directl y seek guidance

from AOGIT (TPS-I) functioning at nation al level unde r Pr. OGIT(Admn . & TPS), Delhi.

IV: Structure for delivery of services in the Directorate of Inco me Tax (Systems)

A. ADG (SI-1

AOG(S)-l
---~'--'-----

Add !. OIT/ JDIT(S) & TPS(e-serv ices)

t o be nominated by separate order

!
OOIT/ADIT/ITO(S) & TPS (e-services)

t o be nom inated by separate order

B. ADG (5)-2

AOG(S)-2

Add!. OIT/ JDIT(S) & TPS[e-services)

t o be nominated by separate order

1
ODIT/ADIT/ITO(S) & TPS (e-services)

to be nominated by separate ord er

~.
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C. ADG ISH

ADG(S)-3

Add!. DIT/JOIT(S) & TPS (e-services)

t o be nominated by separate ord er

DDIT/ADIT/ITO(S) & TPS (e-services)

to be nominated by separate order

D. CPC-ITR Bangalore

DIT(CPC)

Add l. DIT/JOIT & TPS (e-services)

t o be nomi nat ed by separate order

DDIT/ADIT/ITO & TPS (e-service s)

to be nominated by separate order

E. CPC-TDS

C1T(CPC-TDS)

Add !. CIT/Je IT & TPS (e-services)

to be nominated by separate order

DCIT/ACIT/ ITO (CPC-TDS) & TPS (e-services)

to be nom inated by separate order

•••

~.


